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Order of the Tribuna' 

The respondents in O.A.No. //97 

have accepted the order of this Tribunal 

Ho.ever, tc implement the order they 

prayed for another 3 months time • This 

its1f is sufficient to indicate that 

till now there is no intention to ficut 

the order of this Tribunal. Therefore, 

we are not inc lined to proceed with the 

Contempt Petjtjon • Contempt Petition is 

closed. 
However, in future if the order is 

not implemented as assured the applicant 

isat liberty to approach this Tribunal.. 

Member 	 ViCe*Chairiflafl 
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